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FORM A
PUBLIC ANNOUNCEMENT
(Reglaton 14 ofthe rslency and BankuptcyBoar of i Voler Liudaton
Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ENDRA, KALYANPURI

da 3iim asler

ENIGLEETODER mob.: 9335946593, E-Ma

Patel Nagar Branch- 22-Patel Nagar,
Alambagh, Lucknow-226005

: vipate@bankofbaroda.co.

Sale Notice for Inmovable Proj emes 'APPENDIX-IV-A {See Proviso to Rule 8(6;

E-Auction Sale Notice for Sale of

ts under the and Reconstruction of Financial Assets and Enforcement of Security Interest

Act, 2002 read with proviso to Rule 8(6) of the

) Rules, 2002

curity Interest

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be

sold on “As is where is”, “As is what is”,

and “Whatever there is” basis for recovery of below mentioned account/s. The details of]

TECHNVISION VENTURES LIMITED

CIN: L51900TG1980PLC054066

Reg Office: 1486 (12-13-522), Lane No.13, Street No. 14, Tarnaka, Secbad - 17
Fax: 040-27173240, E-mail: info@technvision.com

NOTICE ON INFORMATION REGARDING 45th ANNUAL GENERAL MEETING OF

THE COMPANY TO BE HELD THROUGH VIDEO CONFERENCING/OTHER AUDIO

VISUAL MEANS
The Company is intended to send Notice of 45th Annual General Meetlng (‘AGM") of the
Members of the C Tuesday, the

2025 at 10.00 AM.(ndin Standard Time - IST) through Video Conferencing / Other
Audio Visuals Means (*VCIOAVM) Facilty, without physical presence of members, in
compliance with the applicable provisions of Companies Act, 2013 and Rules made
thereunder and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, read with MCA Circular No. 1412020 dated April 8, 2020, Circular No.

1712020 dated April 13, 2020, Circular No. 2012020 dated May 5th, 2020, Circular
No.02/2021 dated 13th January, 2021, MCA Circular No. 02/2022 dated 05th May, 2022,
MCA Circular No. 1012022 dated 28th December, 2022, MCA Circular No. 09/2023 dated
25th September, 2023 and Circular No. 0912024 dated 19 September, 2024 (collectively
Referted as *MCA Circulars”) and Circular No. SEBI/ HO /CFD [CMD1 /CIR IPI 2020/79
dated 12th May, 2020, SEBI/ HO CFDI CMD2/ CIRI P12021/11 dated 15th January, 2021

Circular No. SEBI/HO/CFD (CMD2/CIR IP/2022/62 dated 13th May, 2022, SEBI Circular
No. SEBI/ HOICFD/ PoD-2(PICIR/2023/4 dated 05th January, 2023 and SEBI Circular
No. SEBIHOICFDICFD-PoD2IPICIRI2023/167 dated 07th October, 2023 and SEBI
Ciculr No. SEBIHO/CFDICFD-PoD-2PICIR/2024/133 dated 03rd October, 2024

totransact

In compliance with the above Circulars, electronic copies of the Notice of the 45th AGM
and the Annual Report for the Financial Year 2024-2025, will be sent to llthe members
whose email addresses are th the Company! Depository Participant(s). The
said Notice and Annual Report will be available on the Company's Website

7. NAME OF CORPORATE PERSON ATMANUSANDHAN KENDRA
L KALYANPURI
2. | DATE OF INCORPORATION OF 2811112016
CORPORATE PERSON
3. [AUTHORITY UNDER WHICH CORPORATE | Regisirar of Companies,
PERSON IS INCORPORATED/REGISTERED) Uttar Pradesh
4| CORPORATE IDENTITY NUMBER / LIMITED| U74999UP2016NPL083001
LIABILITY IDENTITY NUMBER OF
|__|CORPORATE PERSON
5. [ ADDRESS OF THE REGISTERED OFFICE | BAHARVANI-BAHARWANI,
AND PRINCIPAL OFFICE PAURACHANDAULIPAURA,
(IF ANY) OF CORPORATE PERSON Uttar Pradesh, India, 232103
6. | LIQUIDATION COMMENCEMENT DATE OF |0fst September 2025
CORPORATE PERSON
7. |NAME, ADDRESS, EMAIL ADDRESS, Ankit Misra, Flat No 401 3rd Floor
TELEPHONE NUMBER AND THE Siddhi Sona Apartment House No.
REGISTRATION NUMBER OF THE 127/7841/42 W-1 Block Saket Nagar
LIQUIDATOR Uttar Pradesh -208014,
ankit99900@gmail.com,
9792200692
BBI/IPA-002/I-N0126812023-
2024/14294
8. | LAST DATE FOR SUBMISSION OF CLAIMS | st October, 2025

Bor Assets/s/Du: Reserve Price/E- time,EMDandBldincreaseAmuuntarememiunedbEIow
Date & sof | Property
51| Name & Address of /| Pesciption of the Property Total Dues | Time of - El'.'fﬁ./%% f;ﬂﬁs‘“ Inspecton
Guarantors/Mortgagors with known encumbrances, if any Auction s | Date & Time
1. |Mr. Murlidhar S/o Mr. Ramswaroop, |Property Address: Equitable| Rs.8,43,839.27/- |25,09,2025 |Rs-20,10,000/1 'ﬂgfzggﬁs
Add.-1: House No. E-321 Type-EWS, [Mortgage of property situated at| ason 23.08.2025 RP) | symbolic| *petwe
02.00PM
RaviKhand Sharda Nagar Yojana Bangla | House no. E-321 EWS type Ravi| plus further Interest | " [Rs2100] 1L00AM
Bazar Lucknow 226002 ) Khand Sharda Nagar Scheme|and other expenses . EMD) t004.00PM
Add.-2: House No Fateh Ali ka Talab[p o - - thereafter M 2
Raibareli Road Lucknow, Area: Rs. 10,000
Charbagh Alambagh Lucknow 226005 ° with | s ot ofTems s oo
Meona wio Murlidhar, Add.1: House | 30213 Sa. mtr., Boundaries as per| (B ncrease |7 s
No. E-321 Type-EWS, Ravi Khand|Sale Deed: East: House no E-310, unlimited | - Amount)
Sharda Nagar Yojana Bangla Bazar|West: 9 Mtr. Wide Road, North: extensions
Lucknow 226002 House no E-322, South: House no E- of 10 Min.
Add.-2: House No Fateh Ali ka Talab [320 each)
Charbagh Alambagh Lucknow 226005

‘www.technvision.com and on the websites of the stock Exchanges where the shares of

Notice is hereby given that the ATMANUSANDHAN KENDRA KALYANPURI has

The stakeholders of ATMANUSANDHAN KENDRA KALVANPURI are hereby called
uponto submita proofoftheir claims, on o before 1st October, 2025 to the liquidator at the
address mentioned against tem 7.

T P llother

by postor

Date:04.09.2025

Name and Signature of the Liquidator
Sdl-
Place: Kanpur

Ankit Misra

For detailed terms and conditions of
www. .infe-auction.htm &
Mobile No. 9335946593

psbl. Also, prosp

A

"%’ €ARTH
Earthstahl & Alloys Limited
CIN: L27310CT2009PLC021487
Regd. Office: Duldula Village, Simga Tehsil,
lendn Bazar, Chhattisgarh-493101.

E-mail: » Website:
NOTICE OF 167H ANNUAL GENERAL MEETING AND
E-VOTING INFORMATON

NOTICE is hereby given that the 16' Annual General Meeting (AGM) of the Company |
will be held on Tuesday‘ the SU“‘ day of Sepiember 2025 at 12:30 p.m. IST through
video conferencing mode (*VC') / Other Audio Visual Means (‘OAVM') pursuant to
General Circular nos. 14/2020 17/2020 20/2020, 02/2021 |ssued by the Ministry of|
Corporate Affairs (“MCA") and Circular nos. SEBI/HO/CFD/CMD

GOVERNMENT OF MEGHALA
EDUCATION DEPARTMENT

CORRIGENDUM
PUBLIC NOTICE
Dated Shillong, the 3™ September,2025
No.EDN.46/2025/41:- Please read
1. “In compliance with the Supreme Court's order upholding the dissolution order
of 2014, no verifi , or of degrees will be carried out.

the sale, please reler to the link provided in Bank of Baroda secured websn(e i.e.
bidders may contact the

orised Officer, Bank of Baroda

the Company are listed (www.bseindia.com) and on the website of CDSL
https:/fwww.evotingindia.con.

Manner of regis i

© Members holding share(s) in the physical mode are requested to register their emal
address temporarily with the Company's RTA ie. Venture Capital and Corporate
Investment Private Limited by wriing atinvestor.relations@vccipl.com in order to receive
the Notice of 45th AGM, Annual Report for the year ended 31st March, 2025 and login
credentials fore voting

© Member(s) holding shares in electronic mode are requested to reister/update their e-
mail addresses with their respective Depository participant(s) for receiving
communication from the Company electronically.

Manner of casting Vote through e-voting:

* The Company is provingfciyof e - Joing o s Membors i espoct ofall

officer|

When industry giants
speak,
everyone listens.

y
mermber using remote e-voti Il s th e ofthe AGH il
be provided by CDSL. Members attending the 45th AGM through VCIOAVM wil be
counted for ascertaining ection 103 of the Companies
Act,2013.

© The login credentials for casting the votes through e-voting shall be made available to
the members through e-mal afer they successfully register their e-mail addresses i the
manner provided above.

“This Notice is being issued for the information and benefitof all the members of the
Company.

In-depth Q&AS with market
mavens — every Monday
in Business Standard

To book your copy, SMS reachbs to
57575 o email order@bsmail.in

Business Standard
Insight Out

For Technvision Ventures Limited
Sd/-

Santosh Kumar Diddiga
Company Secretary

Place: Secunderabad
Date: 04th September, 2025

The validity of any degree issued on/after 2014 shall be subject to the outcome of
the Review Petition Diary No.13271 of 2025 by the Hon'ble Supreme Court” instead
of “In compllance with the Supreme Court's order of 2014, no verification,

SEBINOICFDICMDZICIRPI2021/11 Ssued by the SEBI (ereiafier colicliely
referred to as “the Circulars"), to transact the business set forth n the notice dated 29th
August 2025

‘The Company is providing the facilty of remote e-voting to its members, to enable them
to cast their vote electronically before the AGM as well as voting at the AGM through
electronic voting system, pursuant to Section 108 of the Companies Act 2013 read with
Rule 20 of the Comganies (Management and Adminstaton) Rules, 2014 and
44 of the SEBI (LODR) 015, on theitems of business setforth
inthe Notce.

Membersare hereby informed that:

1. The notice convening the AGM along with the Annual Report for the Financial year
2024-25 has been sent through electronic mode to the members on Thursday, 041
September 2025. The same is also avaiable on the website of the Company at
www.earthstahl.com. 2. The cut-off date for the purpose of ascertaining eligibiity of
members, o aval remote -voting facily  voling at the general meefing s Friday, 19

or validation of degrees will be carried out. Any degrees issued in/
after 2014 shall stand invalid, as the University could not have had any students
continuing in view of the stay order of Supreme Court” as appeared in the second
paragraph under 'Key Information for the Public to Note' of the Public Notice No.EDN.46/
2025/31, dated 20" August, 2025.
2. The administrator of CMJ University informs the public that the last date for receiving
queries, grievances, and claims related to CMJ University has been extended to the 30th
September, 2026. Sd/- (Shri. D. Lyngdoh)

Joml Secretary(o the Govt. of Meghalaya, Educanon

MIPR No.: 1561 p istrator of CMJ Uni
Dt. : 04/09/2025 Meghalaya

September 2025.The
1o avail the remote e-voting facilty s well as electronic voting at AGM provided by the
Bigshare Services Pyt Ltd. (BSPL). 3. The Remote e-voting period will commence on
Saturday, 271 September 2025 at 09:00 a.m. IST and end on Monday, 29" Septermber
2025 at 05:00 p.m. IST.The remote e-voting module will e disabled thereafter by BSPL.
Once the vote on resolution is casted by a member, no change will be allowed
subsequentl. The detailed procedurefinstruction for the process of remote e-voting has
been specified in the notice. 4. A member may partcipate in the general meeting even
after exercising their voti , but shall not be allowed to vote
again at the meeting. 5. A person who acquires shares and becomes member of the
Company after the dispaich of the notice and holding shares as on the cut-off date i.e.
Friday, 19" September 2025 may obtain the Login-ID and password by sending the
request at ivote@bigshareonline.com or may contact at tollfree number provided by
BSPL; 022263238, NSDL Helpdsk: Membat otdngshresinDemal mods i
NSDL, and facing any technical issue related to Login may send their request at
evoting@nsdL.co.in or may call at the Toll free no. 1800-1020-990 / 1800-224-430. 7.
CDSL Helpdesk: Members holding shares in Demat mode with CDSL, and facing any
technicalissue related to Login may send their request at evoting@cdslindia.com or may
contactat 022-23058738/ 022-2305842.

Members are requested to carefully read the detailed instructions set out in the
Notice of AGM, indicating the manner of casting vote through remote e-voting /
voting atthe AGM. For Earthstahl & Alloys Limited
Date : 04.09.2025 Sd/- Akshat Sharma
Place : Raipur Company Secretary

AKAR AUTO INDUSTRIES LIMITED
Regd. Office: 304, Abhay Steel House, Camac Bunder, Baroda Street,
Mumba - 400009. (ndia)
Tel: (022)23481083,  Fax: 91-22-23483867
Corp Offce: E-5 MIDC Waluj, Aurangabiad (cnhSamnhaﬂ Nagav) 43136 (M) India
el: (0240)6647230,  Fax: 91-240-2%
Em:

Dear Member(s)

"AGM") of Akar
3 L 2025 11.30am through

JipestiAiuse (O all

the Companies Act, iy 1“|he Ac\“) and he Rules made thereunder, provisions of the

'VC)/Other

Regulation, 2015 read

ith
Gevemmem of India.
In Compliance with the appiicable ciraulars the Notio of the AGM along with the
of the Company for 024-25 will
1o those membors whoso &-mail addrossos are rogisterad with the Dapository
ompany. The C¢

the matter issued by Ministry of
India,

me at C

their Folio no/DP 1D and Client ID.

ASIAN FERTILIZERS LIMITED

Regd. Office: Flat No. 202, “Preet Garden” 3A/172, Azad Nagar, Kanpur, 208002

Admin. office: P.W.D. Officer's Colony, Near Shara Press, Park Road, Gorakhpur, 273001
Phone: 0551-2203421, E-mail: investor@asianfertilizers.com, afl@asianfertilizers.com
CIN: L99999UP1986PLC007621, Website: www.asianfertilizers.com

NOTICE OF 40" ANNUAL GENERAL MEETING, E-VOTING & CUT OFF DATE

In view of the continuing COVID-19 pandemic, the Ministry of Corporate Affairs (MCA) has vide its
General Circular No.14/2020 dated April 8, 2020, General Circular No.17/2020 dated April 13, 2020,
General Circular No. 20/2020 dated May 5, 2020, General Circular No. 33/3030 dated September 28,
2020, General Circular No. 39/2020 dated December 31, 2020 and General Circular No.02/2021
dated January 13,2021 ('MCA Circulars') and Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated
May 12, 2020 and Circular No. SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 issued by
the Securities and Exchange Board of India ('SEBI Circulars'), permitted the holding of the AGM
through VC/ OAVM, without the physical presence of the Members at a common venue. In
compliance with the MCA Circulars and the relevant provisions of the Companies Act, 2013, ('the
Act') and SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 ('SEBI Listing
Regulations') and Circulars issued by SEBI, the 40th AGM of the Company is being held on Tuesday,
September 30, 2025 at 03:00 PM through VC/OAVM.

Electronic copies of the Notice of AGM and Annual Report of the Company for the financial year
2024-25 have been sent to all the members whose are registered with Company or its Registrar &
Share Transfer Agent (RTA) or with their respective Depository Participant in 40" AGM through the
VC/OAVM facility only. The attendance of the Members attending the AGM through VC/OAVM will be
counted for the purpose of reckoning the quorum under Section 103 of the Companies Act, 2013. The
notice of the AGM and Annual Report will also be available on the Company's website
www.asianfertilizers.com and on the website of Stock Exchange i.e. BSE limited at
www.bseindia.com and also on the NSDL's website www.evoting.nsdl.com. The dispatch of notice of
AGM through email has been completed on September 5, 2025.

Members holding shares as on the cut-off date i.e. September 22, 2025, cast their vote on the
ordinary and special Business(es) as set out in the Notice of the 40" AGM may be transacted through
electronic voting system of National Services Depository Limited (NSDL) before AGM or e voting
facility at the AGM (“remote e-voting”). All the members are informed that:

The -capy o s Notlo long wit e Annual Reportwilbe avalable n hewebste | | 1+ TN emote e-voting shall commence on Saturday, September 27, 2025 at 9:00 A.M(IST)
of the C¢ the ie.BSE 2. Theremote e-voting shall end on Monday, September 29, 2025 at 5:00 P.M. (IST)
‘a-‘(’ww_b‘gshmmm a.com nd on Private Limited 3. Members may note that: a) the remote e-voting module shall be disabled by NSDL after the
Members can attend and partiipata inthe AGM through the VC/OAVM facilty only and aforesaid date and time for voting and once the vote on resolution is cast by the member, the
their fon member shall not be allowed to change it subsequently; b) the facility of e voting shall be made
103 of the Act. The instructions for joining the AGM are provided in the Notice of the available at the AGM and members attending the AGM who have not already cast their vote, may
:UG:‘;M 1080fthe Act e Comparies casnheirvotg electronicallyon busipess (gs) setforth in the notice of AGM. Further members who
and Rules, 2014, Standard on General have cast their vote by remote e-voting prior to the AGM may also attend the AGM but shall not be
P Indiaand the entitled to cast their vote again; and c) a person whose name is registered in the register of
e T el e 6 el o e oo 1 T amarE member or in the register of beneficial owner maintained by depositories as on the cut of date
respect of the business to be transacted at the AGM and for the purpose, the Company only shall be entitled to avail the facility of remote e-voting as well as voting at the AGM.

Private Limited i 9 jecion | | 4. Any person, who acquires shares of the Company and become member of the Company after the
which will be sent in due course. dispatch of Notice of AGM and holding shares as on the cut off date i.e. September 22, 2025, may
The Members are requested to note that SEBI wde ws C\rcu\arNu SEBVHOMIRSD/ obtain their user ID and password by sending a request at evoting@nsdl.co.in or
Clrulor Nos, SEBIHOMASOMASD, AV o/ IR2051/68% datsc Docorbnr e
14,2021, SEEI/HO/M\HSD/M\HSD Pom/P/C\H/2023/37¢a(gdmarch16 2023 and However, if a person is already registered with NSDL for E-voting than existing user ID and
iiml";?&'?ﬁﬁﬁ‘iﬁm 1, 2024, dividend to security holders 1ho\dlng securities in password can be used for casting vote.

5. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and
onlyauermrmsmngme PAN, choice of nomination, contact details including mobile e-voting user manual for Shareholders available at the download section of
number, bak account defails and specimen signature www.evoting.nsdl.com or call on tollfree no.: 022 4886 7000 or contactat evoting@nsdl.co.in
inidond are requestod t rotow the betomw maiuetonse - "°°"""9 | | 6. SEBI vide circular no. SEBI/HO/MIRSD/DOP1/CIR/P/2018/73 dated April 20, 2018 has

D Holding asperthe the of copy of Permanent Account Number (PAN) by every participant in
ed by your DP market. Therefore, members are requested to submit copy of their PAN and bank
Physical Holding Register/update the details with the RTA, Bigshare account details (original cancelled cheque leaf/ attested bank passbook showing name of
SenicesPivate Linedin he prescrbed fom (S7-1) o Company/ RTA.
forms. 7. In the support of Green Initiative in Corporate Governance, members are requested to register
Note: their e-mail address(es) and changes therein from time to time, by directly sending the relevant
furnished by he respective DPs o the Company willbe congje‘v‘gjmar:km?::iﬁe?v e-mail address along with details of name, address, Folio No, shares held:
Breandihe e i) To the registrar and share transfer agent, M/s Skyline Financial Services Pvt. Ltd or Company
g:ﬁiﬁigﬂ\édmm request from such Wembers larchange!addmon/ﬂe\eﬂon in for shares held in physical form /Demat;
Upon registration of the email address (es), the Company proposes to send Notices, Annual
Accordingly, Members holding shares in electronic form are requested to ensure that
their electronic Bank Mandate is updated with their respective DPs. Reportand such other tothose
For Akar Auto Industries Limited
Sdl-
. " _ Sunil Todi unika Meghani
Dot o Saptamberzong. 1 rongened) e oeiacs | | Dated: 05/09/2025 Company Secretary & iance Officer

AS 1 APEEJAY

PH SURRENDRA
L _J PARKHOTELS

APEEJAY SURRENDRA PARK HOTELS LIMITED

CIN: L85110WB1987PLC222139
Regd. Office: 17, Park Street, Kolkata, West Bengal-700016, India | Tel.: 033 2249 9000, Fax: 033 2249 4000
Email id: in, Website: com

NOTICE OF 37" ANNUAL GENERAL MEETING OF

APEEJAY SURRENDRA PARK HOTELS LIMITED AND E-VOTING INFORMATION
Notice is hereby given that:
1. The 37" Annual General Meeting (‘AGM’) of Apeejay Surrendra Park Hotels Limited (‘the Company’) will be

held on Friday, September 26, 2025 at 04:30 P.M. (IST) through Video Conferencing (VC’)/Other Audio-Visual
Means (‘OAVM’) fo transact the businesses as set forth in the Notice of the 37" AGM (‘Notice’). The venue
of AGM shall be deemed to be the Registered Office of the Company i.e., 17, Park Street, Kolkata, West
Bengal-700016. The Company has engaged MUFG Intime India Private Limited (‘MUFG Intime’) to provide
VC/OAVM facility along with facility of remote e-voting and e-voting at the AGM to its members (together
referred to as ‘e-voting’).

2. In compliance with the provisions of the Companies Act, 2013, (‘Act’) SEBI (Listing Obligations and Disclosure

Requirements) Regulations, 2015 (‘SEBI Listing Regulations’), applicable guidelines, circulars etc. Issued
by the Ministry of Corporate Affairs and SEBI {collectively referred to as ‘Circulars’}, the Notice along with
Annual Report for FY 2024-25 covering Annual Financial Statements for the financial year (‘Annual Report)
have been sent in electronic mode only, to all those members/beneficial owners whose names are appearing
in the register of members/beneficial owners received from depositories as on Friday, August 29, 2025.
The electronic dispatch of the Notice and Annual Report to the members through email has been completed on
Thursday, September 04, 2025. The Notice and the Integrated Annual Report is also available on the website
of the Company (www.heparkhotels.com), on the website of MUFG Intime (htips:/finstavote Jinkintime.co.in)
and on the website of National Stock Exchange of India Limited (www.nseindia,com) and BSE Limited (www,
bseindia.com). The aforesaid documents can also be accessed by scanning the given QR Code:
The Company has also sent a physical communication to the members whose email addresses are not
registered/updated in the records, which contains the exact link: and a QR code of the Company's website to
access the Notice, Annual Report and other relevant documents. Further, members are requested to register/
update their email addresses with their relevant depository participants.

3. Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 and Regulation 44 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, the Company is pleased to provide e-voting facility to the
members to cast their votes electronically on all resolutions as set forth in the Notice. Detailed instructions for
e-voting to join the AGM are provided in the Notice.

4. The remote e-voting period will commence at 09:00 AM. (IST) on Tuesday, September 23, 2025 and ends at
05:00 PM. (IST) on Thursday, September 25, 2025. The remote e-voting module shall be disabled for voting
at 5:00 P.M. (IST) on Thursday, September 25, 2025. Once the vote on a resolution is cast by the member,
the member cannot modify it subsequently. A member may participate in the AGM even after exercising his
right to vote through remote e-voting but shall not be allowed to vote again in the AGM.

5. The cut-off date for the purpose of ascertaining the eligibility of members to avail e-voting facility will be
Friday, September 19, 2025 (‘cut-off date’). The voting rights of members shall be in proportion to their share
i the paid-up equity share capital of the Company as on the cut-off date. Members are eligible to cast vote only
if they are holding equity shares as on the cut-off date.

6. Any person holding shares in physical form and a non-individual who acquires the equity shares after the
Notice is dispatched and holds equity shares as on the Cut-off date, may obtain the login ID and password
for e-voting by sending a request at hitps:/instameetin.mpms.mufg.com/. However, if a member is already
registered with MUFG Intime India Private Limited for e-voting, then such member may use existing user ID
and password to cast the vote.

7. The members attending the AGM through VC who have not cast their vote by remote e-voting, shall be entitied
to vote through e-voting at the AGM. However, the members can opt for only one mode of voting i ither
remote e-voting or e-voting at the AGM. The members who have cast their vote by remote e-voting may also
attend the AGM but will not be able to vote again at the AGM.

8. Members holding equity shares in physical mode are hereby notified that pursuant to General Circular No.:
SEBIHO/MIRSD/MIRSD-PoD-1/P/CIR/2023/37, dated March 16, 2023, all holders of physical shares can
update/register their contact details including the details of email IDs by submitting the requisite KYC Forms
along with the supporting documents with MUFG Intime.

Form ISR-1 can be downloaded at https://web.in.mpms.mufg.com/KYC-downloads.htm.
Detailed FAQ can be found on the link: hitps:/web.in.mpms.mufg.com/fag.html

9. Members holding equity shares in dematerialised form are requested to register/update their email addresses
with their respective DP(s), where the Demat Account s being held.

. The Record Date for determining the entitiement of members to final dividend for the financial year 2024-2025
is Friday, September 19, 2025. The dividend, subject to the approval of the members at the AGM, will be paid
within 30 days from the date of approval of members.

As per the Income Tax Act. 1961, as amended by the Finance Act 2020, dividend paid or distributed by the

Company as on or after April 01, 2020 shall be taxable in the hands of the members. The Company shall

therefore be required to deduct tax at source (TDS) at the time of making payment of the said dividend.

The members are requested to refer to separate email communication sent by the Company in this regard.

. The voting results will be announced within two working days from the conclusion of the AGM or any other
timeline described under applicable law(s). The voting results along with Scmlmlsers Report shall be available
on the website of the Company at https

shareholding-pattern-and-reports.html, on the website of MUFG Intime at hitps://instavote linkintime.co.in/

Result/Resultpage and shall also be displayed at the registered office and corporate office of the Company.
The voting results shall simultaneously be communicated to the Stock Exchanges viz. NSE and BSE.
Procedure for joining the AGM and e-voting process have been provided in detail in the Notice and is
also available on the website of the Company www.theparkhotels.com and_website of MUFG Intime at
https://instavote.linkintime.co.in
In case of any query and/or grievance pertaining to e-voting, members may refer to the Frequently Asked
Questions (FAQs) and Instavote e-voting manual available at hitps://instavote.linkintime.co.in/, under help
section or contact Mr. Rajiv Ranjan, Assistant Vice President, e-voting, MUFG Intime India Private Limited at
C-101, 247 Park, LBS Marg, Vikhroli West, Mumbai — 400083 at enotices@in.mpms.mufg.com or contact at
+91022 - 49186000 may write to Company Secretary at investorrelations@asphl.in
Pursuant to SEBI Circular dated July 02, 2025, Members are hereby informed that a ‘Special Window’ has been
opened from July 07, 2025 to January 08, 2026 to facilitate re-lodgement of physical share transfer requests
that were originally lodged before April 01, 2019 but were rejected or returned due to deficiencies. This
one-time opportunity allows such requests to be re-submitted with requisite documents by following the due
process by Members, and upon verification, shares shall be transferred only in dematerialised form. Members
who missed the earlier cut-off of March 31, 2021, are encouraged to utilise this special window provided
by SEBI.
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For Apeejay Surrendra Park Hotels Limited
-

Shalini Keshan

Company Secretary

Place: Kolkata
Date: September 05, 2025
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND
ES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC

ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

Scan this QR to view

QTaurian

TAURIAN MPS LIMITED |,

CIN: U14200MH2010PLC250083
Our Company was originally incorporated on June 28, 2010, as a Private Limited Company in the name of “Rashi Resources Private Limited” under the
provisions of Companies Act, 1956 with the Deputy Registrar of Companies, National Capital Territory of Delhi and Haryana. Subsequently pursuant a
Special Resolution of our Shareholders passed in the Extra-Ordinary General Meeting held on July 04, 2022, the name of our Company was changed from
“Rashi Resources Private Limited” to “Taurian MPS Private Limited” and a Certificate of Incorporation pursuant to change in name was issued on July
22, 2022, by the Registrar of Companies, Mumbai. Further, pursuant to a Special Resolution of our Shareholders passed in the Extra-Ordinary General
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Meeting held on July 27, 2024, our Company was converted from a Private Limited Company to Public Limited Company and the name of
our Company was changes to ‘Taurian MPS Limited’ and a Fresh Certificate of Incorporation consequent to Conversion was issued on November 05, 2024
by the Registrar of Companies, Central Processing Centre.The Corporate Identification Number of our Company is U14200MH2010PLC250083. For details
in relation to the incorporation, Change in Registered Office, and other details, please refer to the chapter titied “Our History and Certain Other Corporate
Matters” beginning on page 203 of the Red Herring Prospectus.
Registered Office: Office Premises No. 201-C, A- Wing, Poonam Chambers, Shivsagar Estate, Dr. Annie Besant Road, Worli, Mumbai-400018,
Maharashtra, India | Telephone: 022 2967 0682 | E-mail: cs@taurianmps.com | Website: www.taurianmps.com.

Contact Person: Ms. Nidhi Varun Kumar, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY: Mr. YASHVARDHAN SUMIT BAJLA,

MS. PUJA SUMIT BAJLA, PALSS PROPERTIES PRIVATE LIMITED,
CASTELOS PARTS PRIVATE LIMITED AND DANTA RESINS PRIVATE LIMITED
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Business Standard
Insight Out

INITIAL PUBLIC OFFER OF UPTO 24,87,200* EQUITY SHARES OF FACE VALUE OF  10.00 EACH (“EQUITY SHARES”) OF TAURIAN
MPS LIMITED (THE “COMPANY” OR THE “OFFERER”) FOR CASH AT A PRICE OF < [@] PER EQUITY SHARE INCLUDING A SHARE
PREMIUM OF X [@] PER EQUITY SHARE (THE “OFFER PRICE”) AGGREGATING TO ¥ [@] LAKHS (“THE OFFER”). THE OFFER
INCLUDES A RESERVATION OF UPTO 2,99,200 EQUITY SHARES AGGREGATING TO ¥ [®] LAKHS WILL BE RESERVED FOR
SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION PORTION”). THE OFFER LESS THE
MARKET MAKER RESERVATION PORTION I.E. NET OFFER OF UPTO 21,88,000 EQUITY SHARES AGGREGATING TO < [@] LAKHS
(THE “NET OFFER”). THE PRICE BAND AND THE MINIMUM BID LOT HAS BEEN DECIDED BY OUR COMPANY IN CONSULTATION
WITH THE BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITION OF BUSINESS STANDARD (A WIDELY
CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITION OF BUSINESS STANDARD (A WIDELY CIRCULATED
HINDI NATIONAL DAILY NEWSPAPER) AND MARATHI EDITION OF PRATAHAKAL, A MARATHI DAILY NEWSPAPER (MARATHI BEING
THE REGIONAL LANGUAGE OF MAHARASHTRA WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE EMERGE PLATFORM OF NATIONAL STOCK
EXCHANGE OF INDIA LIMITED (“NSE or NSE Emerge”) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.
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*Subject to fii of basis of allotment.

P T ¥Cid Yawrde (BSE/NSE) @1 dawige

CORRIGENDUM: NOTICE TO INVESTORS

THIS CORRIGENDUM IS WITH REFERENCE TO THE RED HERRING PROSPECTUS DATED SEPTEMBER 01, 2025 FILED BY TAURIAN
MPS LIMITED IN RELATION TO THE OFFER WITH REGISTRAR OF COMPANIES, MUMBAI AND SUBMITTED WITH EMERGE
PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIA LIMITED

Attention to the Investor is drawn:

1. The timeline on the Cover pages, i.e, page nos. 00 and 01 shall be revised as follows:

Anchor Investor Bid/Offer period Thursday, 04, 2025
OFFER OPENS ON~ Tuesday, 09, 2025
OFFER CLOSES ON Thursday, 11, 2025

* Subject to finalization of the Basis of Allotment

(1) The Company in consultation with the Book Running Lead Manager, have considered participation by Anchor Investors in accordance
with the SEBI ICDR Regulations. The Anchor Investor Bid|/ Offer Period shall be one Working Day prior to the Bid/Offer Opening Date.

(2) Our Company may, in consuitation with the Book Running Lead Manager, consider closing the Bid/Offer Period for QIBs one Working
Day prior to the Bid/Offer Closing Date in accordance with the SEBI ICDR Regulations.

(3) UPI mandate end time and date shall be at 5:00 pm on the Bid/Offer Closing Date.

~ September 08, 2025, being an RBI holiday for banks in Maharashtra, and since the Registered Office of Taurian MPS Limited is
situated in Mumbai, Maharashtra, the Issue will open for subscription on Tuesday, September 09, 2025 and shall close on Thursday,
September 11, 2025

2. The Offer Program on page nos. 302 and 312 shall be revised as follows:
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Tuesday, 09 2025 ™
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Bid / Offer Opens on ™

Bid / Offer Closes on
Finalization of Basis of Allotment with the Di Stock Exchange

Initiation of Allotment / Refunds / Unblocking of Funds from ASBA Account
or UPIID linked bank account*

Thursday, 11 2025@6
On or about Friday, 12 2025

On or about Monday, 15 September 2025
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Credit of Equity Shares to Demat accounts of Allottees 0On or about Monday, 15 2025
C of trading of the Equity Shares on the Stock Exchange On or about Tuesday, 16 2025
Note:

(1) Our Company, in consultation with the Book Running Lead Manager, may consider participation by Anchor Investors in accordance
with the SEBI ICDR Regulations. The Anchor Investor Bid / Offer Period shall be one Working Day prior to the Bid / Offer Opening
Date in accordance with the SEBI ICDR Regulations.

(2) Our Company in consultation with the Book Running Lead Manager, consider closing the Bid / Offer Period for QIBs one Working
Day prior to the Bid / Offer Closing Date in accordance with the SEBI ICDR Regulations

(3) Pursuant to NSE circular no. 07/2025 dated June 18, 2025, bidding for all categories shall close at 4:00 PM & UPI mandate end
time and date shall be at 5:00 pm IST on Bid/ Offer Closing Date, i.e. Thursday, 11 September 2025.

~ September 08, 2025, being an RBI holiday for banks in Maharashtra, and since the Registered Office of Taurian MPS Limited is
situated in Mumbai, Maharashtra, the Issue will open for subscription on Tuesday, September 09, 2025 and shall close on Thursday,
September 11, 2025.

For TAURIAN MPS LIMITED
Sd/-

Mr. Yashvardhan Sumit Bajla
Designation: Managing Director
DIN: 09018391

Disclamer: Taurian MPS Limited is proposing, subject to market conditions and other considerations, public issue of its Equity Shares
and has filed the Red Herring Prospectus with the Registrar of Companies, Mumbai on September 01, 2025. The Red Herring Prospectus
is available on the website of the Book Running Lead Manager at www.gretexcorporate.com the website of the NSE i.e. www.nseindia.
com, and website of our Company at www.taurianmps.com. Investor should note that investment in equity shares involves a high degree
of risk. For details, investors should refer to and rely on the Red Herring Prospectus, including the section titied “Risk Factors” of the Red
Herring Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registered under the U.S. Securities
Act (“the Securities Act”) or any state securities laws in United States and may not be issued or sold within the United States or to, or
for the account or benefit of, “U.S, persons” (as defined in Regulations under the securities Act), except pursuant to an exemption from,
or in a transaction not subject to, the registration requirements of the Securities Act of 1933.

Date: September 04, 2025
Place: Mumbai, Maharashtra
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